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OF THE REGISTRY ORDERS OF THE TRIBUNAL
o ‘
: respondents to proceed to retrench them after
B

declaring them surplus. The claim of the present
applicants that there waszmore than six vacancies san
existemfffgd also been considered in detail.

In %’hef.‘circumstances, particularly taking
note of the earlier orders of the Tribunal and the
order of the Hon'ble High Court (Annexure-2), no
direction can be given to respondents by way of
interim relief at this stage.
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